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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-38,

Dated: 28 FFR 1004

KPPLICATION NO(s) 336 of 1993,

RPPLICANTS: RESPGONDENTS
Xavier Francies Carrick v/s. Officer-Incharge(Records),Maratha Light
10 Infantry,Belgaun and others.
1, Dr.M.S.Nagaraja,Advocate,No.1l,Second Floor,
First Cross,Sujatha Complex,Gandhina gar,
Bangalore-9.,
2. Officer-in-Charge{Records),Maratha Light Infantry,

Abhilekh Karyalaya Records,Belgaum~590009.

3e | Sri.M.S.Padmarajaiah,Central Govt.Stng.Counsel,
High Court Building,Bangalore-560001,

SUBJECT:~ Forwarding of copies of the Orders passed by
the Central Administrafive Tribunal,Bangalore,
: -XX X~

Please find enclosed herewith @ copy of the
ORDER/STKY ORDER/INTER IM DRDER/, Passed by this Tribunal
in the above mentioned application(s) on 18-=02-1994, .
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CENTRAL ADMINISTRATIVE TRIBUNAL .
BANGALORE BENCH, BANGALORE

DRIGINAL APPLICATION NO,.336/93
FRIDAY THIS THE EIGHTEENTH DAY OF FEBRUARY,1994

- Mr, Justice P.K, Shyamsundar Vice Chairman
mr, T.V. Ramanan Member(A)

Shri Xavier Francies Carrick

Aged 56 years

S$/o Shri Francis,

6, St. Anthony's Street,

Camps Belgaum Applicant

( By Advocate Dr.m.S, Nagaraja )

V.

1. Officer Incharge(Records),
Maratha Light Infantry,
Abhilek Karyalaya Records,
Maratha Light Infantry

~ Belgaum - 590009

2, The Director General,
Maha Nirdeshalaya Infantry/Inf,6(Pers),
Generagl Staff Shakha
Army Headquarters
DHQ P.O,
‘New Delhi - 110 011

3. The Deputy Chief of Army Staff,
Army Hezdquarters,
District Headquarters,
New Delhi - 110 001

. 4, Union of India, .

represented by its

Secretary to Government,

Ministry of Defence,

New Delhi Respondents

ool . ( Shri M.5. Padmarajaiah )
o ' » learned Standing Counsel
dot o f "~ QRDER
%\: {‘i . RS ;‘,_“'; :'v, . ., ! —_——.——

We have heard DriM.5. Nagaraja for the

\\lf” applicant and the leafned Standing Counsel Shri M.S.
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apparent his claim for payment of pay and
allowances from that date on to a later date

is clearly unsustainable, However, it will

be certainly open to the appliqant to question
the validity of that order. We must regret

our inability to accesa® to the contention of
Dr. Nagaraja that his client shauld be paid
arrears of pay and allowances till 10th January,
1990, from June, 1984, Let a copy of ihis
communication be furnished to Dr, Nagaraja for

. reference to facilitate any steps he may wish

to take in consultation with his client, With
these observations, this application stands

disposed off finally with no order as to costs,
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